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Union of iIndie represented by

Secretary,ivinistry of Defence,

New Delhi :

Flag Officer Commanding-in=-chief
S5euther n Naval Command,Kechi-4

The Captain Supdt.,Naval Ship
Repairing Yard,Kochi-4

I.N. Unnikrishnan,Sr. Foreman

PP5C Section,Naval Ship Repair Yard :

ochi-4 _ w270 Respondents
hief of Naval Staff,Naval HUrs,New Delhi

advocate Mr. Mathews Ge. Nedumpara

ORDER

| DHARMADAN

on consent of the learned counsel appearing in the

cage, the case was takenup for final hearing and disposal.

Having heard learned counsel on poth sides, we are satisfied
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at the original application can be. disposed of in the light

‘Apnexure. A~10 , ‘ |
the order/referred te in the addl. rejoinder. It has been
¢ .

icated in that order that there is irregularity in the

matter of appointment of the fourth respondent as Sr.Foremén

PEC Section and the applicent is satisfied 4§ &
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“the original

olication is disposed of directing the additional fifth
personally &nd. .
Epondent to look into the matter/kx§C®HSider the claim of

applicant raised in this original applicétion after
tting relevant recerds frem the second respondente

The relevant portion of Annexure A-10 is‘extracted

below;

®"2, Name of Shri IN Unnikrishnan,Sr. Foreman was
. shown im the seniority roll of Sr. Foreman(Electe.)
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circulated vide NHQ letter CP(G)/0128 dated 28th
December, 8%« It was requested thet the seniority
roll may be circulated te the individuals concerned
and discrepancies if any be forwarded to NHQ by
30th Jan, 90. No intimation about change of ~
discipline of the individuel from Electrical teo
PPuC was brought te our notice theme. The name of
the individusl was again reflected in the seniority
rell of senior Foreman(Electrical), circuleted vide
‘NHUQ letter Noe. CP(NG)/0222 dated 23 Jul 93,
addressed toall commands.

3. ‘It is seen from the ACR Dossier that the
individual was helding Electrical Trede through out
his service career since 1970 to detes-

" a) Electrician gde II - 01-4-70
b) Electrician Ftr gde I~ 20.8.70

c) Electric Meche - 0L.12.73
d) Sr. Chargeman(Elece.) ~ 25.11.74
e) Foreman{®lect.) - 15.6.78

£) Sr. Foreman ' - 26.9.83 _

4. Before any action is taken on the representation
of the individual, it is requested that you verify
from the service records of individual and intimate
to NHU immediétely the correct discipline of the
individual. If it has Dbeen chénged to PP&C, the
complete detaiis thereon may be prov;ded t@r
informetion &nd record.®

‘3. ' Having heard lesrned counsel on both sides, we

are satisfied that justice wili be met in this case if we
dispose of the application directing the fifth respondent teo
consider the cléim of the applicént as raised in the eriginal
application and dispose of the same 1ln accordance with law.

This shall be done within a pericdef fourm@ﬁmhs-frem the

dete of receipt of the copy of this judgment;h -

4. The application:iis disposed of as indicated above.

5 There shall be ne order as to costs.
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